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M.Srinilvasa Rae
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And |

1, Superintendent of [Pest “ffices,
"Karﬂmnagar‘nivisi@n, Karimnagar.
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2. P.Yadagiri

++ 4. Respondents

Codnselifer the Applicant H Shri C.S.K.V.Ramana Murthy

Cqunselﬁfor the Respendents : Sh:ri Keta Bhaskar Rao, CGSC

CORAM:
THE HON'BLE SHRI R.RANGARAJAN .t  MEMBER (A)LIg-
THE HON'BLE SHRI B.S.JAI PARAMESHWAR |3  MEMBER |(J)

(Order per Hon!ble Shri B.S.J@i-Parameshwar, Member > ).
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